y
;

0.A. NO.

el \’\D; J"’\ \07 ,

DATE oF secision M\ ~G - 09

22

It THE CENTRAL ADMINISTRATIVE TRIBUNAL : MYDERABAD: BENCH: HYSERADAD

~

?etitioner

Advocate for the

A ) U

Versus

rotiticner (s)

Nen VeDs o ok Fept s W . Respondent
J ) H

T

Advocateffmr the

R\ N R\
N

CORAM _ -

The Hont Hile Mp.

The Hont -ble Mre,

1. Whother Reporters; of local paperss may be
_ allowed %o see'the Judgment ?

2, To be referred to the Reporter or not?

3:,uhgther their Uprdshippuish to see the
fair copy of the Judgment?

4. whether it needs to be circulated to
other Benches of the Tribunal ?

5. Remarks af Vice-~CHzirman on columns
192,4, (To be submitted to Hon'ble
Vice~Chairmam where he is not on the
Bench) '
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OGRIGINAL APPLICATION NO.424/87

(Judgment of the Bench dictated by Hon'ble
Sri B.N.JAYASIMHA, Vice-Chairman)
Applicants herein seek@ to question the stopping

A ,,_"

. _..ﬂ_ :‘f’f‘%' @
of HRA and CCA patha the ppplicant from P@ﬁ;uagy,19 and

to direct tné respondentyto pay the said allouances from

t

February, 198% onuwards.

2. The applicant's main contention in this appiication

'is that the respondents stopped payment of H.R.&. and C.C.A.

‘ [ . _ .

from February, 1981 an the ground that Seri Lingampally/
e e '
Lingampally, uhere the petitionerskuorking does not fall
within the Urban Aggllomspation of Hyderabad city. The
Collectot vide his Proceedings Nb.Peshi/?SB?BFBU dated
L. . ‘
24-8-80 has communicated theX villeges where-the—Eeariral
' : |, G , -
Gou&nnmaat_aﬁﬁeﬂgﬁfa£e located fes—them falling within
8km radious from the periphery of the Hyderabad fMunisipal
Ut wonbadd fand’

Corporation;the‘sﬁa?F working at those places are entitled

- y Y m—lwa'{?—’-
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;.o 1
£er H.R.A, and C.C.A,. ang—im—anrexwpe—thereto e has indi-
cated that Seri Lingampaily is one of the such 169 villages
!

falling within 8km radious from the Municipfal corporation
of Hy&erabad peripherjlimits. Allthough the applicents

dt., 29-5-80 : :
submitted this proceedings/toc the authorities, the 2nd

respondent: without acting upon the Collectors proceedings

insisting for a Dependency Certificate from the Collector.

3. The respondents in their counter stated that the

H.R.B, and C.C4A. for the staff working in Telephone

contd..2,
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Exchgnge at Seri Lingadpally were paid upta-Juﬁe, 1982
inadvertently and the same has been stopped after coming
to know that Seri Lingampaily is:not within thé Urbanl'
Agglomeration”Area of the city‘as defined in the Census
report af 1§Bﬂ. Houéver the department is considering
the issue of payment of H.R.A., and C.C.A. of the staff

working at Seri Lingampally.fﬁrhfhe certificate from

. "
the Collectortd the effect that Seri Lingampally is
Dependent on the main city for its essaﬁéial supplies
of Milk, Vegetables etc., and it is within 8km from the

: I oY ot tad S W~ | LTIV rvv\'“_
peripher'of Hydérabad-NunicipaLMCDrporatiani This
matter is being persued with the District Collector,

o o

Rangareddy District anﬁExecutiue Engineer P.W.D. (R & B)

Hyderabad. This dependency certificate f:om Executive

Engineer P.W.D. (R & B), Hyderabad is auaiéed.

I

4, .We have heard Sri C.Suryanarayana, the learned
counsel for the applicant and Shri Parameswara Rao for
Shri Ramakrishna Raju, Sr.CGSC on behalf of the

Respcndents.

5. The only point for consideration is whether the

Collector has certified that Sheri Lingampally is one

of the villages eligible for higher H.R.A. and C.C.A.
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'The relevant part of the Collector's letter, bearing

Proc.No,Peshi/13813/80 dated 29=8-1980 is reproduced
below:

!

"In the reference citedabove, the Sovernment of

| |

Andhra Pradesh have ordered that Government servants

t

whose offices and iﬁst}tutipns,‘etc., are situated
\outs;de the limits of Greater Hyéerabad Municipal
VCorporation are-eligibie for City Allowanée and

House rent Allowancé in- lieu of Compensatory'Allowange
provided that such offices‘and institutions are situated
éutside the limits of Greater Hyderabad Municiéal Corpo-
raticn if the distance-between their plaée of duty

and the perifheral Municipal limits does not exceed

8 kms. xagk Subseguent to the issué of these orders,
repeatedly'representdtions were béing received for
dgélaring certain villages to be within 8 kms. of
peripﬁeral of the Municipal Corporatibnlof Hyderabad.

.To set af rest this entire confusion and also to
énsure that nobody draws the a;lowances; if the
institutions or the offices are beyond 8 kms. from
the boundary of Municipal Corporatidn of Hyderabad,
the matter has been thoroughly examined, The Asst.
Director, Suryey (Land Records) has gone into the
whole issue in conéultation with the other concerned

Departments of the District and submitted recommendations'
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to a Committee of Officers under the Chairmanship of.the -
Joint Collector, Ranga Reddy district. The Survey of
India Map has been consulted with reference to the map

of Municipal Corporation of Hyderabad and a map prepared'
bg the Hyderabad Urban Development Aﬁthority. After a
thoréugh.verification, the boundary of Municipal Corpo-
ration and the boundary of 8 kms. distance from the
boundary ofthe Municipal Corporation has been 6arked

on the map of Survey of India map, and the villages

which £a2ll within this 8 kms, boundary have been iéentified
and listed out. Only these villagés, which come to -

169 are eligible for thé ailowances as mentioned in

o
the reference cited above,

Herice in supercession of thé various certificates
and clarifications issued earlier by this office, itl
is hereby certified that only.169 villages as contaiﬁed
in the annexure encloéed fall within 8 kms. radius from
the periphéry of the Greater .Municipal Corporation of
Hyderabad. Only the offices and the institutions of the
Government of India and Government of Andhra Pradesh
and other quasi Government ihstitutions situateq in
these 169 villages.are eligible for the allowances
as envisaged in thé Govt, iMemo, citéd above., The

controlling and disbursing officers of the Departments
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and institutions are requested to'ensure that the
bffices and institutions situated outside the Municipal
{

Jorpor=tion ofHyderabad, but not included in this-
r . )

169 villages are not wrongly paid the above two

!

sllowances and furtheraction taken,
. | : .

i

As this. number of 169-Villages is arrived at
strictly followigg the map of Survey of Ipdia.bf the
éeaﬁ of competent officers, this office wili not
entertain any.furthér‘request for adding any
villagss to this 1ist.""

In the schedule to this letter, in Rajender Nagar Taluk,
at Serial No.l, the ﬁ%me of‘the,village is mentiéned |
as 'Serilingampally'. A doubt was expressed whether
'Serilingampally! and 'Lingampally' are the séme aﬁd
we gxg.hauﬁ, thereforé, adjod%eé the'case'éd today,

: ~ for the applicants
to enable the counsel/to produce the relevant certifi-
cate from the revenue authoritieé; He has-proéuced
a letter from the Mandal Revenue-Officer, Seriliﬁéampally
bearing Lr.No.1B/1271/89 ‘dated 24-8-89 in which it is
stated thét 'Lingampally’ and ‘SefilingampaliY' are
oneg and the same village. In these ciréumstances,

we do not find that any clarification is reguired from

the Collector before declaring 'Serilingampally' as
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eligible for the benefits as stated in the counteg,
In the result the Application is allowed and the

, . A ' '
benefits of H.R.A, and C.C,A, can be calculated from Feb.1981
"and disbursed to the applicants within thrse mouths
from th= date of receipt of this order, In the

circumstances there will be no order as to.costs.
(B,N.Jayasimha) " (D,Surya Raoj
Vice~Chairman Member{J)

- Dated: 11th September 1989,
Dictat=d in opsn court, :

mhb/ ' d




